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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE

Kailas

BENCH, AT PUNE
Original Application No. 14 of 2025 WZ.
Narke

Talegaon-Dhamdhere, Tal.- Shirur

Dist. Pune
kailasnarke@gmail.com
...... Applicant.
VERSUS
M/s Maharashtra Enviro Power Limited
&Ors. Respondents.
Submission in Compliance of Order dated 29.01.2025, 07.02.2025 & 10.02.2025

MAY PLEASE YOUR HONOUR

I, Mukta Ranade, Advocate would like to make following submissions in respect of
clarification about the compliance of various Orders passed by this Hon’ble Tribunal

as und

1)

2)

er —

The Applicant was directed by this Hon’ble Tribunal vide Order dated
29.01.2025 to bring on record a concise affidavit to be filed showing therein as
to what are the evidences indicating air pollution, water pollution and soil
pollution etc. along with the violations of the terms and conditions of E.C. or C
to O and also the Complaint if any made by the Applicant to the R.No.4 or any
other Authority as well as some documentary evidence about social work being
done by him earlier.

The Applicant had already given specific complaint to the Regional Officer,
MPCB, Pune in respect of pollution caused by MEPL by letter dated
24.10.2024, which was duly in worded. A True Office copy of the said complaint
along with True Translation thereof into English is enclosed and marked as an
Annexure —|.

The Applicant earlier also initiated a no. of social works by way of taking
initiative to approach various authorities. Some of the photographs are
enclosed, which are self-explanatory. (Annexure Il collectively).

Recently, the Legislative Assembly Question No. 1830 was raised by Letter
dated 07.03.2025 about serious air, water and soil pollution caused by the
R.No.1. A True Office copy of the said complaint along with True Translation
thereof into English is enclosed and marked as an Annexure — .

| have already filed a detailed affidavit dated 03.02.2025 in compliance
of the said Order dated 29.01.2025 by e-filing on 04.02.2025. A copy of an
acknowledgement of E-filing dated 04.02.2025 is enclosed herewith and
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1.1)

1.2)

marked as an Annexure- IV. Because, in the next Order dated 10.02.2025, it
is observed that “No such affidavit appears to have been filed till date by the
applicant and only written argument dated 06.02.2025 has been submitted by
the applicant”. My affidavit is at pages 262 to 315 and it gives all the details in
respect of air, water, soil pollution with contravention of the consent conditions
duly supported by not only complaints but also investigations of all complaints
referred therein as well as ineffective and inadequate actions initiated by the
authorities without stopping of air, water and soil pollution in the complaints as
under-

The R.No.1 and R.No.3 & 4 have not complied with the specific conditions in
respect of operating requirement for CHWTSDF at Ranjangaon as stipulated in
Schedule-A (Pages 43 to 55) about ambient odour of CHWTSDF, discharge of
leachate treatment and disposal, release of liquids which is prohibited. This
being common hazardous waste collection, transportation, segregation and
processing of hazardous waste for 1/3™@ of Maharashtra for 18 districts, it is
mandatory on the part of the R.No.1,3 and 4 to ensure regular monitoring of it
and to confirm that no incinerable waste should go for landfill and landfillable
and incinerable waste should not find its way by way of spillages, discharges
into nearby environment and underground resources, of which the complaints
are received, investigated and confirmed that the landfillable and incinerable
waste had entered into environment of nearby all Gram-panchayats and
investigated by the MPCB but not taken substantive actions to stop it for last
more than 5 years. We will have to give justice to these Gram-panchayats by
investigation of underground resources, air and water pollution as well as soil
pollution through independent expert agency survey and report after proper
investigation.

Verification Report of Shri. Pramod Doke, Field Officer, MPCB dated
19.09.2024 - Shri. Pramod Doke, F.O, MPCB visited on 19.09.2024 to verify
the compliance of MPCB direction dated 13.12.2023 and 26.08.2024 with
regard to industry (R.No.1 reply) dated 10.09.2024. The copies of direction
dated 13.12.2023 and 26.08.2024 and industry reply dated 10.09.2024 have
not been deliberately made available to the applicant.

The non-compliances were as under -

a) The sludge bulking noticed in the Tube-settler. It means that the unit of
sludge removal was not in proper operation and thereby the untreated
effluent was being going to further treatment unit due to its bulking in tube
settler without settlement of sludge.

b) 8000 CMD waste water stored in Katcha pond and it was found water is
percolated and discharge outside premises, which is not allowed. (Violation
of Consent Condition in Schedule | — 1(C)- Page No0.90 Annexure-D, of
Consent to Operate dated 24.07.2022 which is valid up to 31.10.2026). The
disposal of treated effluent shall be used on land for irrigation by adopting
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1.3)

d)

High Rate Transpiration System (HRTS- to be utilized for Tree-Plantation
100%). In no case, the treated effluent shall find its way to any water body
at any time and/or any location other than the prescribed mode of disposal
(HRTS).

Hazardous waste spillages noticed in shed No.3, which is not allowed.
Because being Common Hazardous Waste Treatment and Storage Facility,
as per Condition No.7 (Page No0.88 of Application at Annexure-D) its 100%
disposal should be to CHWTSDF i.e. its own facility and nothing should be
spilled in its any premises. It is surprising that no specific Schedule-lll
Condition has been prescribed in the Consent dated 24.07.2022. No details
of waste treatment/stabilization are given in the Condition No. 7 showing it
as non-applicable, when the Condition No.10 at page 46 of the Consent to
Establish dated 27.10.2005 specifically provides for waste
treatment/stabilization of hazardous waste. Further as per Condition No.9,
Spillages are to be handled to avoid it by good housekeeping.

Industry informed Katcha pond will be completed up to December 2024.

| therefore say that, thereby percolation continued till Katcha pond
percolation is stopped. In fact, Katcha Pond is not at all permitted on account
of hazardous nature of effluent and hazardous waste being brought to the
facility for 100% scientific disposal and not by way of allowing it into Katcha
Pond. (This has caused water pollution in the surrounding area).

Incinerable hazardous waste stored openly and covered by tarpaulin shit
only, which will damage environment and not permitted.

A typed and legible big font copy of observations of Shri. Pramod Doke,
Field Officer, MPCB is enclosed and marked as an Annexure — V.

Violation of Environment Clearance Specific Condition at Pages 83 & 84 of the
Application.

a)

b)

Incinerator shall be designed as per CPCB guidelines and the Energy shall
be recovered from the incinerator — The R.No.1 has not so far
generating/recovering energy from the incinerator to ensure that
incineration gases are ¢ converted into energy and not converted into air
pollutant, which can be evident from not generating electricity as per the
existing capacity of 6 MW/year and therefore, no such data has been made
available by the MPCB under RTI. (Condition No. VIII of Specific Condition
at Page 83 of EC dated 2.09.2019).

Sufficient number of Piezometer Wells were required to be installed in and
around the project site to monitor the ground water quality in-consultation
with the State Pollution Control Board and Tread Analysis of Ground Water
Quiality was to be carried out each season and information was required to
be submitted to the SPCB and RO, MoEF & CC. No such data was available

322



1.4)

1.5)

with the Regional Officer MPCB as per Condition No. IX of Special Condition
at Page 83 of EC dated 2.09.2019.

Soil/Land Pollution — The following are the investigation reports in respect of
causing environment and soil pollution.

a) Visit and inspection report dated 19.09.2024 clearly shows that, there was
sludge bulking noticed in tube settler and JVS was collected from the ETP
outlet, but MPCB has not made available to the Applicant under RTI. About
8000 CMD waste water was stored in Katcha Pond and noticed outside the
compound wall due to failure on the part of MEPL to prevent percolation
outside the premises. This was definitely causing land pollution due to
storage in Katcha Pond. (Page 148).

b) Visit and investigation report dated 25.09.2023 also showing that MEPL is
having 15000 CMD Katcha Pond for storage of surface runoff water with
slight brownish coloured water and also it was accumulated outside the
boundary of MEPL and causing land pollution due to Katcha Pond (Page
142 of Annexure L).

c) Investigation of complaint of Shri. Pradip Raskar done by MPCB showing
the soil near the companies’ wall appeared to be white in colour and
rainwater harvesting pond water was having greenish colour. (Page 136 &
137). This also shows water as well as land pollution.

d) Investigation of Complaints of Swarajya Bahujan Sena aand Neamgaon
Bhogi Gram-Panchayat further shows that small trench found carrying out
water into small pond near MEPL boundary wall having darkish yellow
coloured and further connected to Pazar Lake Nimgaon-Bhogi with
seepages and heavy lake towards Pazar Lake causing smell nuisance also.
(Pages 134 & b135 of visit report dated 24.02.2023 at Annexure J).

e) The investigation of complaint from Nimgaon-Bhogi in respect of discharge
of contaminated water from boundary wall of MEPL dated 17.01.2022
observed at huge pond formed between SLF No. 4 & 5 having reddish
yellow coloured and there were seepages and leakages outside the MEPL
premises. (Pages 132 & 133). This was also causing serious water and land
pollution.

Air Pollution caused by MEPL- Due to exclusive permission obtained with
vested interest to monopolize the pre-processing of hazardous waste activity,
for want of no reasons by hands in gloves with the R. No. 3 & 4, the hazardous
waste which can be directly send after pre-processing from the industry
generating hazardous waste to Cement Factory for Co-processing is brought
all the way from 1/3" of Maharashtra area to the R.No.1 premises by
transportation and after pre-processing is again sent to the Cement Factory as
a fuel for further co-processing. No where in India such type of monopolized
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permission is granted to the CHWTSDF exclusively. Due to double
transportation from industry generating hazardous waste to MEPL for pre-
processing and then after pre-processing to Cement Factory, serious added air
pollution is caused in the surrounding areas of transportation with spillages and
vehicular pollution also.

The Applicant has tried his level best to bring on record the grievances of all
nearby Gram-panchayats including his own grievances and proved beyond
reasonable doubt actual pollution caused by MEPL, R.No.1 and cannot bring
more than the available documentary evidence the serious pollution caused by
R.No.1. If even then Hon’ble Tribunal not satisfied with the documentary
evidence, he has already requested to appoint and independent impartial
expert agency to carry out extensive survey and sampling of the not only R.No.1
site but also of all surrounding Grampanchayat to prepare and action plan for
restoration and remediation of damage caused to the environment, flora and
fauna, nearby public health and live stock etc. (Prayer clause B — 3" Para, on

Page - 28).
x>
o T
z/*"\'/
Dated 17.03.2025 Advocate for the Applicant

324



_—= - /) -

Annexure - |

oft, &ramer Hvreht &
4, 0, T TR,
a1 R, R qut
frYE. ¥3330¢

f2. 3¥.20.30%¥

ufa,

TR S, . n/éﬂf
TERTY TGV A Hews, ' onelved OMW

33T A, ST e, '
1 o e, | Clark
.0.M.P.C.B. Pune
W,gﬁ}.xggooa l R o .
Rrva. 3, ey R e RS, wie . . s, .90 fa e,
IO e g A7 At +RA BTHRR PHRATE I
gk - TR SRR oA, R004 THR II-IRRIE PRI H. 7.
. w5, g3 g e e
Heieg,

SR favarte Seuf weR smen SeRRiE AfwR 7. 1. . e, TR
it e SR SR 300k S T TuTR PR fadtedl Aife RAT YT, A
ST e AfRAER a1 gdf t deden Aefle ) AR TERIHAR < e
RUTTHTG 7Y T uiaR RifiRs 1 Ues e Hei Befeh el ST i 1 & 3 i
U TEYUIEISd P! HSPb PIICRIR BRIAE! HRUT SfTeiel! TG SIAH AP g
BT TENUTHRaET 7. ¥, . Hewwh WU 35T BRI T RN BTl derct
THeITd T Bl

el ST RIS f2. 16/20R0RY el St 3rgd et wfeet Su-wmafes wrafery,
il R T TE FA 3Te, AT W WaRE UG Yl BRI (T ST &
FN0TT HATEE B TGHV I G FI Al aRom e, § W ded A s



Annexure - I


Ww:mmmmmwmmﬁmwmmﬁ
WWWW‘Mw'wWWmaW
mwmwmﬁ,wmg&mammmm
Wmmmnﬁmmmwammmmm
Qe RA SR 8 1R, e gy oy g A <t G 5 T MR
fearel, TR, SR @ STATTE Frrel i TR DIAAE] DR

FHBME, YAAIS

e fayrg

(o

326



True Translation of Marathi Complaint into English
Annexure - |

Shri. Kailas Sambhaji Narke
R/at- Talegaon, Dhamdhere,
Taluka-Shirur, District-Pune
Pin code- 412208
Date- 24.10.2024

To,

The Regional Officer,

Maharashtra Pollution Control Board,
3rd Floor, Jog Center,

Old Pune-Mumbai Highway,
Wakdewadi, Pune-411003

Subject: Regarding taking appropriate legal action against Maharashtra Enviro Power
Limited, Plot No. P-56, MIDC, Ranjangaon. Reference: Information received
from the Sub-Regional Officer, MPCB, Pune-2 under the Right to Information
Act, 2005.

Sir,

Thank you for the information provided to me by your Sub-Regional Officer,
MPCB, Pune-2, under the Right to Information Act, 2005, as per the reference letter
on the above subject. However, according to the information you provided, despite my
follow-up over the last two months, it is clear that no strict legal action has been taken
by your department regarding the pollution caused by the Maharashtra Enviro Power
Limited’s hazardous waste management centre, which has been operating for the last
5 years. Instead, your department has been protecting them from the pollution caused,
and no substantial legal action has been initiated by the Maharashtra Pollution Control
Board.

| received very limited information from the Sub-Regional Office, Pune-2, on 16th
October 2024, which did not include any details or analytical reports regarding the air
pollutants generated by the hazardous waste centre. Furthermore, no information was
provided about the specific areas affected by the wastewater or the adverse effects
caused by it. The wastewater treatment reports provided were only for a limited period,
and there seems to be no action regarding the regular pollution caused by wastewater,
air quality, land contamination, and the effects on the health of nearby residents,
animals, agriculture, and water bodies.

Therefore, through this letter, | request that all the above-mentioned information and
details of the legal actions taken by your department be provided to me as soon as
possible. Since | reside in the same area, | make this final request for environmental
protection, hoping that you will take the necessary legal actions for the welfare of the
farmers, residents, agricultural land, animals, and water bodies in the area.

Thank you.

XXX
Kailas Narke
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True Translation of Marathi News into English Annexure - Il

Annexure — 11 (1)

Shirur holds symbolic hunger strike for cleanliness

Shirur, 30th: BJP worker Vijay Narke accused the Municipal Council of shirking its
responsibility in providing civic amenities in the Sonar Ali area of the city. To draw
attention to the civic issues in the area, he organized a one-day symbolic hunger strike
in front of the Municipal Council today (Monday).

BJP District Contact Chief Adv. Dharmendra Khandre, Haveli Taluka President
Rohidas Udre, Former Mayor Rajendra Kshirsagar, Vice-President of Maharashtra
Navnirman Sena Meheboob Syed, Taluka President Kailas Narke, Janata Dal District
President Sanjay Baravkar, Taluka President of Manvise Swapnil Malve, City
President Avinash Ghogre, Youth Sena City Officer Sunil Jadhav, Baburao Pachange,
Keshav Lokhande, Ravindra Sanap, Anil Bande, Nitin Pacharn, Mangesh Khandre,
Sandeep Gaikwad, Nilesh Gadekar, along with Municipal Corporators, also supported
this movement.

Narke alleged that there are several issues in the Sonar Ali area, mainly the lack of
public cleanliness. Meanwhile, the protesters met with Municipal Chairperson Vaishali
Wakhare and Chief Officer Vidyadevi Pol, who assured them that a strict cleanliness
campaign was being implemented in the city. Pol also stated that after obtaining
approval for the development work in the Sonar Ali area at the Municipal Council's
General Assembly and securing the necessary funds, the issue of closing the drain
would be addressed.
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True Translation of Marathi News into English

Annexure — 11 (2)

The Transformer Caught Fire, Leaving Ramwadi in Darkness

Complaints Ignored by Mahavitaran: MANSE Taluka President Issues Warning
for Protest

Talegaon Dhamdhere, 17th (Correspondent)

The transformer at Ramwadi, located here, broke down last month. Despite the local
residents submitting verbal complaints, the concerned department has not taken any
action. Kailas Narke, the Taluka President of Maharashtra Navnirman Sena (MANSE),
has issued a warning to Mahavitaran, stating that if the transformer is not replaced
within the next two days, a severe protest will be staged.

This month, the transformer has burned out three times, leaving the local residents in
darkness. The authorities installed the transformer without proper inspection.
However, within five hours of installation, the transformer broke down again. As a
result, farmers and local residents are facing financial losses. Additionally, the issue
of drinking water has become a major concern. The Junior Engineer from the
Mahavitaran office, Aldar, mentioned that the work will be completed within two days.
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True Translation of Marathi News into English

Annexure — Il (3)
Shirur Drain and Nallah Encroachment
MNS Protests Begin

Shirur: Representative

Since Thursday (5th), Maharashtra Navnirman Sena (MNS) has started a protest
demanding the removal of encroachments on natural drains and nallahs in front of the
Shirur Municipal Council, along with other issues.

MNS city president Avinash Ghogre, MNS taluka president Swapnil Malve, and Traffic
Sena leader Ravindra Gulade have sat in the protest. On this occasion, MNS city
president Avinash Ghogre stated that there has been continuous follow-up with the
Shirur Municipal Council for the past three months regarding natural drains and
nallahs. However, no concrete steps have been taken. As a result, it has become
necessary to hold this protest.

Present at the protest were MNS taluka president Kailas Narke, Janata Dal district
president Sanjay Baravkar, Corporator Mangesh Khandre, former MNS city president
Sandeep Kadekar, President of the Muslim Community Igbalbhai Saudagar,
Mohammad Hussain Patel, Chandbhai Bhalbhatti, Rambhau Ingale, Pramod
Gaikwad, Subhash Jain, Dr. Vaishali Sakhare, Taruka Pathare, and other dignitaries.

These Are the Demands:

Open the natural drains and nallahs

Build protective walls for natural nallahs and drains

Remove encroachments on the drains

Stop ongoing construction on the drains and take legal action against the
responsible parties.

YV VYV
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Remove Unauthorized Hoardings on the Nagar Road
MNS Demand: A Petition Submitted to Resident District Collector Muthe
Talegaon Dhamdhere, March 24 (Reporter)

Unauthorized hoardings on the Pune-Nagar road should be removed. Also, action
should be taken against those who put up such hoardings, including filing criminal
cases. Otherwise, the Maharashtra Navnirman Sena (MNS) will stage a protest, stated
Kailas Narke, the Shrirur-Haveli Taluka President of MNS, in a written petition to
Resident District Collector Rajendra Muthe.

The petition states that the revenue due to the government for the past 10 years should
be collected from the hoarding owners. Otherwise, a protest will be staged against the
large hoardings erected. If law and order are disrupted during this period, the
government will be held responsible. It is noted that over the past 10 years, the
government has lost millions in revenue, and illegal hoardings have been put up on
government land, where hoarding owners have reaped millions of rupees. Despite
several complaints being filed, no action has been taken so far. Therefore, we will be
staging this protest, the written petition submitted to the Pune District Collector’s office
and Resident District Collector Rajendra Muthe mentions.

While traveling on the Pune-Nagar road, the hoardings draw the attention of many
vehicle drivers, increasing the likelihood of accidents. In some places, these hoardings
even distort the road. Therefore, there is a demand to remove unauthorized hoardings,
which has been conveyed to District Collector Rajendra Muthe through the petition.
Kailas Narke also mentioned that letters have been sent to the Taluka Officers of
Haveli and Shrirur and the Naib Tehsildars in this regard.
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Finally, ITI Gets its Own Land
Mauli Katke: Easier Path for Students' Industrial Education
Wadebolhai: Representative

The Industrial Training Institute (ITI) in Bagholi has finally received its rightful land at
Perne Phata. On Saturday (June 30), the District Collector, the Taluka Officer of
Haveli, the Tehsildar, the Wagholi Mandal Officer, and the Loni Kand Police Inspector,
under police security, handed over the government land to ITI as per the rules. This
has made the path easier for students seeking industrial education, as stated by Shiv
Sena’s Zilla Parishad member Pa. Mauli Katke.

The ITI had been operating on private land at Perne Phata (Taluka Haveli) since 2008.
In 2013, the District Collector had allotted 3 acres of government land from Group No.
1413 in Wagholi to ITI. Since then, ITI had made several attempts to take possession
of the land. However, due to encroachments and a garden on the land, only 67 gunthas
were available. ITI repeatedly tried to acquire 3 acres of land. Finally, under the orders
of the District Collector, a team led by the Taluka Officer of Haveli Jyoti Kadam,
Tehsildar Prashant Pisal, and Mandal Officer Kishore Shingote, with police support,
conducted a measurement of the land on Saturday. Due to encroachments, 3 acres
of land were not available. As a result, 67 gunthas of free land and 27 gunthas of
encroached garden land were handed over to ITI, with possession receipts.

At this time, there was a verbal confrontation between the revenue officers and the
villagers. The Wagholi Gram Panchayat and villagers opposed the handover of the 27
gunthas of garden land. The meeting was attended by Sarpanch Vasundhara Shivdas
Khale, Up-Sarpanch Sandeep Satav, former Sarpanch Shivdas Ubale, Rambhau
Dabhade, Convenor of Shri Ganesh Tarun Mandal Sandeep Thorat, Gram Vikas
Adhikari of the Gram Panchayat Madhukar Date, Loni Kand Police Inspector Pratap
Mankar, all members of the Gram Panchayat, and the villagers.

If ITI does not get its rightful land at Perne Phata, the gates will be locked, a statement
was given to the District Collector and revenue officers on behalf of the Maharashtra
Navnirman Sena (MNS). Following this report in the daily Punyanagari, the
government took notice, and the officers handed over the ITI land at Wagholi.

Kailas Narke, President, MNS, Shirur-Haveli

The Gram Panchayat opposed the handover of the 27 gunthas of garden land to ITI
as part of the land transfer. The Gram Panchayat has called for a special village
meeting on Tuesday (July 3) to discuss the matter. In this meeting, the villagers' stance
will be communicated to higher authorities.

Sandeep Satav, Up-Sarpanch, Wagholi
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Implementation of Drought Relief Schemes Should Be Carried Out
Shirur Tehsildar Presented with a Memorandum by MNS

Shirur: Reporter

A demand for the implementation of drought relief schemes and the availability of the
Marathi version of the Drought Management Code 2016 was made through a
memorandum presented by the Shirur MNS to Shirur Tehsildar Ranjit Bhosale.

The memorandum submitted by MNS states that on the 4th of the month, the party
had submitted a memorandum to Tehsildar Ranjit Bhosale regarding the
implementation of drought relief schemes. However, no detailed information has been
provided by the administration on this matter, which shows the administration's lack of
seriousness about drought mitigation measures. The Drought Management Code
2016 has been prepared, but there is no Marathi version available anywhere. Despite
the government order specifying that all work should be conducted in Marathi, the use
of English is incorrect.

The general farming community lives in rural areas. If drought scheme information is
made available in Marathi to common farmers, they will better understand their rights.
Therefore, the MNS has demanded the immediate release of the Marathi version of
the Drought Management Code 2016.

The MNS also pointed out that in villages where there are unemployed youth under
the 'MGNREGA' scheme, and their Form 4 has been filled, they should be provided
with employment. If employment has been provided, the list of beneficiaries should be
made available immediately. The agriculture department has been negligent in
spreading awareness of schemes such as Kadhbakutti, nurseries, rural warehouses,
cold storage, fruit processing, agricultural advice, tourism centers, and mushroom
farming. If detailed information about these schemes is provided to the youth in rural
areas, various employment opportunities will be created locally. Numerous
government schemes remain only on paper, with total neglect from the administration
in the taluka.

The taluka administration is urged to take this matter seriously and implement drought
relief schemes effectively in the affected areas. The MNS has demanded that
information be provided as soon as possible. The memorandum was presented to
Tehsildar Bhosale by MNS leaders, including Taluka President Kailam Narke, Taluka
President of Manavise Swapnil Malve, City President Avinash Bhongre, Shailesh
Jadhav, Vikas Sable, Aditya Maid, Bandu Dudhane, Pravin Tubaki, and Dr. Vaishali
Sakhre, under the guidance of District President Sameer Pingale.
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Public Movement
Effective Implementation of Government's Drought Schemes
Shirur: Reporter
MNS Submits a Petition to the Tahsildar with Demands

The Maharashtra Navnirman Sena (MNS) has submitted a petition to the Tahsildar of
Shirur, Ranjit Bhosale, requesting the effective implementation of various drought
relief schemes announced by the government for drought-affected talukas. The party
raised concerns that the schemes are not being implemented effectively, and farmers
are facing difficulties as a result. MNS has demanded immediate action to carry out
the drought relief measures in Shirur taluka.

Present at the event were MNS taluka president Kailas Narke, MNS taluka president
Swapnil Malve, city president Avinash Ghogare, vice president Vikas Sable, Aditya
Maid, Bandu Tudhane, Pravin Tubaki, Ganesh Jagtap from the Film Workers' Union,
Shailesh Jadhav from the HUDCO Action Committee, Aadesh Bargal, Sonu Kalokhe,
Chandrakant Bore, Rajendra Todkar, Dattatray Narke, Amol Gaikwad, and others.

In the petition submitted on behalf of MNS, it was stated that various drought-related
schemes announced by the government for Shirur taluka are not being effectively
implemented, leading to farmers being in distress. The petition demands immediate
action to implement these schemes, including a waiver of land revenue for farmers,
restructuring of cooperative loans, postponement of recovery of agricultural loans, a
33.50% discount on electricity bills for agricultural pumps, waiver of examination fees
for school students, some relaxation in the criteria for work under the Rural
Development Fund (ROHYO), provision of drinking water tankers where necessary,
continuation of electricity connections for pumps of farmers who have been declared
drought-affected, and the establishment of fodder camps for animals.
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March of Farmers Victimized by the Faulty Land Acquisition Process
March of the Oppressed Farmers from Shirur Taluka to the Shirur Tehsil Office

Shikrapur: For the last 28 years, the issue of rehabilitation has been a persistent
problem in Shirur Taluka. Farmers from the seven dam-affected areas of Pune district,
who are fighting for justice over irregular land distribution in hundreds of cases, have
come together to take action. They will march to the Shirur Tehsil Office on November
15 to demand justice, as informed by farmers' organization leaders Balasaheb Ghadge
and Dr. Dhananjay Khedkar.

In Shirur Taluka, land acquisition has been carried out for about 3568 hectares in the
Chaskaman project area for seven dams, namely Veer, Bhama Askhed, Ujani,
Temghar, Gunjvani, Kalmudi, and Chaskaman. While some areas have been
distributed, many farmers have been wronged in the distribution process, and the
exact data regarding the distribution is not being shared with the farmers. Numerous
affected farmers are currently fighting for justice in the courts and with the revenue
department. Due to various distribution scandals, many farmers are suffering.

Against this backdrop, Dr. Dhananjay Namdev Khedkar, who has taken the lead in the
Shikrapur case, along with the All India Consumer Forum, Patanjali Yog Committee,
Farmers' Association, and Krantiveer Pratishthan, has decided to continue the
struggle together.

Demand for Inquiry into the District Rehabilitation Officer by MNS

The first meeting to decide the course of the struggle has taken place, and at this
meeting, more than 100 affected farmers from villages such as Shikrapur, Jategav
Budruk, Dhanore, Jategav Khurd, Kondhapuri, Kasari, Sanswadi, Talegaon
Dhamdhere, Nimgaon Mhalungi, Pimple Jagatam Wajewadi, Koregaon Bhima,
Khandale, Ganegav Khalasa, Dingrajwadi, Rautwadi, Burunjwadi, and other areas
were present. During this meeting, the affected farmers decided to submit a
memorandum of their demands to the Shirur Tehsildar, Laila Shaikh, and hold a one-
day sit-in protest there.

Dr. Dhananjay Khedkar mentioned that illegal land distribution had taken place at
several locations in Pune district, and that the district rehabilitation officer, in violation
of the law, had been distributing land by colluding with some middlemen.
Consequently, Kailas Narke, the Shirur Haveli President of the Maharashtra
Navnirman Sena, has demanded a thorough investigation into the district rehabilitation
officer's actions.
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Government of Maharashtra

Department of Environment and Climate Change
15th Floor, New Administrative Building, Madam Kama Road,
Hutatma Rajguru Chowk, Mantralaya, Mumbai - 400032.

Phone Number: (022) 22029388 Email: archana.shirke@nic.in

Ref: Lavesu 0325/Pr. Kr. 41/T.K. 1 Date: 07.03.2025

To,

The Member Secretary,
Maharashtra Pollution Control Board,
Sion, Mumbai 22.

Subject:  Attention-grabbing Notice No. 1830 under Maharashtra Legislative
Assembly Rule 105. Shri Rahul Kul, Hon. Member of Legislative Assembly.

Reference: Online letter dated 06.03.2025 from the Section Officer, Maharashtra
Legislative Assembly Secretariat, Mumbai.

Sir,

The attention-grabbing notice No. 1830 under Maharashtra Legislative

Assembly Rule 105, given by Shri Rahul Kul, Hon. Member of the Legislative
Assembly, is being sent herewith for your reference.
2. The said attention-grabbing notice has been approved by the Hon. Speaker,
and in connection with the points raised in the notice, a detailed commentary and
current status report should be submitted to the Government today itself. Since this
matter is related to the functioning of the Legislature, it should be handled on a priority
basis.

3. In relation to the aforementioned attention-grabbing notice, | have been
instructed to inform you that, keeping in mind the seriousness of legislative
proceedings, instructions should be given to the concerned departments to submit the
required information regarding this matter via specific channels. Additionally, the
response to the query should be sent promptly with supplementary comments to the
email addresses joy.thakur@nic.in / archana.shirke@nic.in. Thank you.

XXX
Joy Thakur
Scientist Category - 1 and Deputy Secretary
Enclosure - As above
Copy -
Selection T.K. 1"
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Attention Notice

Urgent

Number: 6023051/F

Maharashtra Legislative Assembly Secretariat
Vidhan Bhavan, Mumbai

Date: 6™ March 2025

From:
Secretary-1 (In-charge)
Maharashtra Legislative Assembly Secretariat, Mumbai

To:

Principal Secretary,

Department of Environment and Climate Change,
Mantralaya,

Mumbai-400032

Subject: Calling Attention Notice as per Maharashtra Legislative Assembly Rule-105

Sir,

As per the attached document, the Attention Notice number 1830 dated March 2025 has been
approved by the Hon’ble Speaker, and the said targeted information has been presented for
consideration in the house proceedings on March 2025. On this matter, Hon’ble Minister for
Environment and Climate Change is required to present a statement in the house on March
2025.

The 700 copies of this statement must be sent to the Secretariat by March 2025.

Yours sincerely,

Section Officer,
Maharashtra Legislative Assembly Secretariat

Copy of the notice sent to:
1. Mr. Rahul Kul, Vidhan Sabha Secretary

2. Hon’ble Minister for Environment and Climate Change
3. Computer Section
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Copy of the Notice
Important Note

This copy is unmodified, and the revised format and corrected names of the hon’ble members
will be sent again on the day prior to the discussion on the highlighted notice.

"A contract for the establishment of the CHWTSDF was made in 2004 between MIDC, MPCB,
and MEPL for the disposal of hazardous waste through self and INC-based electricity
generation. 40 hectares of land at a lease rate of 1 per square meter was provided in the
industrial area of Ranjangaon, Pune district. MPCB contributed ¥7.71 crore, MIDC %37.2 crore,
and MoEF %2.00 crore in grants. SLF has been operational since 2007, and INC CHWTSDF
started in 2008. In 2008, MEPL was given its operational area. At the time of the agreement,
SLF and INC were the only two methods for disposing of hazardous waste. MEPL was
permitted to process a total of 1 lakh metric tons annually. In the 2022-23 period, 5 lakh metric
tons of hazardous waste were generated by industries in the MEPL zone, of which only 18%
was processed by MEPL. MEPL has a monopoly, and there has been a generation of more
hazardous waste than the MEPL's capacity. The implementation of the Hazardous Waste
Rules, 2016 and co-processing guidelines is mandatory. Co-processing has been given
priority over SLF and INC. Restrictions on non-recyclable waste, which cannot be recovered,
will be applicable to the MEPL zone. According to the 2024 circular, the condition for
processing HW through MEPL/CHWTSDF will be revoked. The government will take action
and adopt measures regarding the issues of air, water, and soil pollution caused by MEPL."

Shri. Rahul Kul, V.S.S.

Note-

If there is a departmental transfer of the highlighted notice, the department should first
complete the transfer through the computerized system, and then inform the Secretariat in
writing that the receiving department has accepted the transfer.

349



{=% National Green Tribunal Annexure - IV
Case Title Kailas Sambhaji Narke Vs Maharashtra Enviro Power Lid
Miscellaneous No. 270413800017202573
Transaction id 2700410029472025
Bank Transaction id 0402250058012
Payment Date 2025 -02-04 00-00-00.0
Amount 255 Es.
Status SUCCESS
5. No. File Name Pariy Name Location Document Type

1 Kailss Natke Additional Affidavit pdf Esils= Sambhap Nake PUNE (WESTERN ZONE BENCH) Affidavat

350


Annexure - IV


Annexure - V

Typed Copy of visit and inspection Report dated 19.09.2024 at Annexure M

Any Specific Observation: Industry visited for verification of compliance of Board
Direction Dtd-13.12.2023, 26.08.2024 & Industry reply dtd-10.09.2024, During the visit
following observations are noticed-1) Industry has submitted/uploaded Reply to Board
Direction Dtd-26.08.2024 on 10.09.2024, 2) During the visit Plasma Gasification-3
TPH, Liquid Incinerator - 1 TPH is in operation. PP informed that Avg. HW received at
site is @ 120-150 MT/Day, Out of which Secure Landfill is @ 80-85 MT/Day and
Incinerable is @ 40-45 MT/Day 3) Industry has installed Rotary Incineration of
capacity- 2 TPH (Liquid & Solid waste), During the visit it is not in operation. 4)
Presently they have capped total 6 nos. of Secure Landfill, SLF No. 7 is in operation,
PP informed that @ 40% capacity is filled, SLF No0.8 excavation work is in progress.
5) They have provided ETP of capacity 100 CMD for treated of waste water (Leachate,
vehicle wash), After primary treatment waste water treated in MEE plant of capacity-
50 CMD. MEE condensate further treated in secondary treatment of ETP. Presently
@ 25 CMD effluent generated & treated. During the visit sludge bulking noticed in tube
settler. JVS sample collected from inlet & outlet of ETP. 6) Presently @ 8000 m3 water
stored in Katcha pond (Sample collected) & same water is percolated & collected in
pucca pit. Further they are recirculating into Katcha pond. However, during the visit
percolation of water noticed outside the compound wall hence industry failed to
prevent percolation outside the premises. 7) PP informed that reclamation work of
Katcha pond will be completed up to Dec-2024. Katcha pond accumulated water is
being treated through ETP & MEE plant. 8) HW storage spillages noticed in Shed
No.3, 9) Incinerable HW stored openly & covered by tarpaulin sheet only. 10) Industry
has informed that they have submitted Geological & Geohydrological report for
proposed landfill site at Plot No.H-4.
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